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O.A.-478/96 

1/10. 10. 1996 
	

On the request of the learned cxinsei 

f.orthe applicant, the case ja adjourned to 24. 12. 1996 

1ps. 

for adniissjon. 

Merrer (i).,. 
K.D.Saha ) 

; Zmber(A) 

2./ 2412.96. 	on the requestmade on behalf of SnriThC.Sinha, 

the learned counsel for the respondents, the case is 

adjourned to 20.1.97 for admission. 

5/14.03.97 

bhri kc :ridarshi, ccxinsel for tt 	p'1icait. 

• iiearcL 	i_zrnErA counsel fx the applica 
on the q40 	 uest ion of aamiss ion. Issue not ices t - 	 tie 
the 	ponuênts t o t ii a the ir rep ly w it hin 
fourwksfromtay. 	joiner,if any, may 

he fi1 	withIn two vieeks thereaftcr. 
< 	 • 	 sitos to ho fi1-t within a week. 
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Interim 	: 	Issue notices to th re.onCents 

on the qt ion of interim tnatter also. .esporiaerxLs. 

shall fil their rpiy within three weJ. / 
LAst on 06.05./ for admission. / 

(.L1iJ1e) 	 (v. j' .chrtra) 
v ice ha irrari 

s./ 5.5..7. Shri K. Priyadarshi, the counsel for the 

applicant. 

On the request made on behalf of Shri G.Bose, 

the learned counsel who is appaariny on behalf of the 

respondents, three weeks further time is allowed for 

List iton 3.5 97 for hearing Ln 	erim 
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4 c, 	 Member (M) 	 VIce-chairman 
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CM interim matter. 
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Vice-Chairm an 

8/14.08.97 	 Shri (.i3ose, leaned counse1for the resPoen/ 

prays for further time to file reply. 41lowed two weeks. 
ae joinc1er may be filed within two weeks thereafter. 
List on 15.10.1997 for admission and cnsjderathon of 
staymatter, 
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9./ 15.10:97. List it on 27.11.97 for hearing~rmission. 
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L4 	7CBS/ 	 ( .N. Mehrotra) 
vice_chairman 

10/27.3.1.97 	Shri K.priyadarshi, counsel for the applicant. 

Shri G.Bose, counsel forthe respondents. 

The learned counsel for theapplicant states 

that the applicant does not want to press this O.A. 

He may be permitted to withdraw the same as it 

has become infructuous. Prayer' for withdrawal of 

the case allowed. 

Theo.A. is disposed of accoxding 

SKJ 	(S .Das Gupt) 	 (V .N .Mehrotra) 
Member (A) 	 Vice-Cha izman 
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